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THE MEGHALAYA COMPULSORY REGISTRATION OF MARRIAGE (AMENDMENT)

ACT,  2019

An

Act

further to amend the Meghalaya Compulsory Registration of Marriage Act, 2012 (Act No. 13 of 2012);

Be it enacted by the Legislature of the State of Meghalaya Legislative Assembly in the Seventieth

Year of the Republic of India as follows:—

1. (1) This Act may be called the Meghalaya Compulsory Registration of

Marriage (Amendment) Act, 2019.

(2) It shall come into force at once.

2. In section 2 of the Meghalaya  Compulsory Registration of Marriage

Act, 2012, after the existing clause (i), new clause (j) shall be inserted

namely, -

“(j) “Official purposes” in relation to the said Act shall mean a Contract

of Marriage entered between the parties for addressing issues

pertaining to pension, succession, and maintenance of spouse”.

Short title and
commencement.

Insertion of new
clause (j) in Section 2.
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